O.A. No.156/07

file It i &e case of the Applicant,. that he '
;Asstt Signal Telecom Engineer m East Co
: Smb f Dmsmn and he was  the employ e of South
EMem Rly After bifurcation of SE. Ra:lway creation of
£ new Ra:IWay Zones, he was called upon to exerm - his option,
" Rcsordmgly, the Applicant had exercised his option for East

Coast leway on 04, 04.2005 under Armexure-A/4. Till now
Jhe;zisnot mcelved order.
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_ 'In the meannme most of the snmlarly snﬂL&d employees
.and hls Jumors have been released and absorbed in| respective

ained un-
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i 'I’he Apphcant has represented before the -
£ Raﬂway Bfmd, le Bhawsm,;New Del}n', Respo:

ecretary,
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Send copies of this order along with copies of this O.A.
to the Respondénts No.3 and 5 by speed post, cost of which Ld.
Counsel for the Applicant undertakes to bear by 23.04.07 ami
free copies of this order be given to the Ld. Counsels for both

sides.
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